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RAJYA SABHA
Friday, the 4" August, 2023/13 Sravana, 1945 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, ... (Interruptions)...
2 ge=s Rig AR (SR ¥=30): W, ...(FqHM). .

MR. CHAIRMAN: Hon. Members, | take the opportunity to wish birthday greetings to
hon. Members of Parliament. Shri Venkataramana Rao Mopidevi ...(/m‘errupz‘/ons)...
He has his birthday today. He is a Member of Rajya Sabha since June, 2020.
...(Interruptions)... He is a social worker and an eminent figure in Andhra Pradesh
politics. ...(Interruptions)... He has the distinction of being the first politician from
fishermen community from Andhra Pradesh to be elected to Rajya Sabha.
..(Interruptions )... Shri Mopidevi was a Member of Andhra Pradesh Legislature for
four terms and had served as a Minister in the State Government of Andhra Pradesh.
..(Interruptions)... He is married to Shrimati Aruna Mopidevi and the couple is
blessed with son, Rajeev and daughter, Dr. Sai Jasmita. ..(Interruptions)... Hon.
Members, if we can’t greet our Members on birthday, if we can’t keep order, that is
not very wholesome. Please take your seats. ...(Interruptions)... . Shri Jairam
Ramesh, please ...(Interruptions)... You can't even have the courtesy, hon.
Members, to greet your persons on their birthday! ...(Interruptions)... Can’t you do
that? This is the minimum you can do. ...(/m‘errupz‘/ons)... Hon. Members, | am
again taking the opportunity to wish birthday greetings to Shri Venkataramana Rao
Mopidevi. We have developed a mechanism that those of our hon. Members, whose
birthday is on days when the House is in Session but there is no sitting, we greet
them. ...(Interruptions)...

TP AN e W7, $B HaTs W) e anfey)

MR. CHAIRMAN: Come to Chamber, you will have enough of it. ...(/nterrupt/ons)...
He is a Member of the Rajya Sabha since June, 2020. He is a social worker and an
eminent figure in Andhra Pradesh politics. Hon. Members, he has the distinction of



being the first politician from fishermen community of Andhra Pradesh to be elected to
Rajya Sabha. Shri Mopidevi was a Member of the Andhra Pradesh Legislature for four
terms and had served as a Minister in the State Government of Andhra Pradesh. He is
married to Shrimati Aruna Mopidevi and the couple is blessed with son, Rajeev, and
daughter, Dr. Sai Jasmita. Prof. Manoj Kumar Jha. ...(/m‘errupt/ons)... The
Professor has his birthday ... ... ( /nz‘errupz‘/ons)...

SHRI DEEPENDER SINGH HOODA (Haryana): Birthday gift, Sir! ... (Interruptions)...
Sir, please give him birthday gift. ...(/nz‘errupz‘/ons)...

MR. CHAIRMAN: Hon. Members, Shri Deepender Hooda, a very senior Member of
Lok Sabha for three terms ... am | right ?

SHRI DEEPENDER SINGH HOODA: Yes, Sir.

MR. CHAIRMAN: And, as a Member of this House. | had the distinction and privilege
of being his guardian when he was in Mayo College. ...(Interruptions)... So, as Guru
Dakshina , Deepender Hooda will give a gift, on my behalf, from his pocket to Prof.
Manoj Kumar Jha by the end of the day and the compliance will be ensured by Shri
Sushil Kumar Gupta. ...(Interruptions)...

Hon. Members, Prof. Jha is a Member of this august House since April, 2018.
He is known and recognized for his oratory skills. Prof. Jha is a Doctorate in social
work and had earlier worked in Delhi University.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | still work.

MR. CHAIRMAN: Once a Professor, always a Professor! He is married to Shrimati
Namrata Jha and the couple is blessed with two daughters, Moulishree and Maitreyi;
and that puts me in the same club as that of Prof. Jha, the daughters' club. | am
sure, he will reciprocate by greater discipline and decorum in the House.
...(Interruptions )...

Shri Imran Pratapgarhi. ...(/m‘errupz‘/'ons)... He has his birthday on 6" August,
the day after tomorrow. He is a Member of this House since July, 2022. He is a poet
and takes to poetry for politics. | would urge him to take to poetry more for the sake of
poetry. ...(Interruptions)...
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On your and my behalf, | wish them a long, healthy and happy life. | extend our

greetings to their families and friends as well. ... (Interruptions ...

PAPERS LAID ON THE TABLE

MR. CHAIRMAN: Now, Papers to be laid on the Table.

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution
Notifications of the Ministry of Environment, Forest and Climate Change
Accounts (2021-22) of CAQM and related papers

SUNIRHT T, @rel 3R ATdolf=ep favor 43 § " T31; 9201 gaiawor, 99 3R
SIerary aRac= W3 | 59 #3l (37 At AR i) wRid, H ferRad v

HHT YT el UR Gl §:-

I. A copy each (in English and Hindi) of the following Notifications of the

Ministry of Consumer Affairs, Food and Public Distribution (Department of Consumer
Affairs), under sub-section (4) of Section 52 of the Legal Metrology Act, 2009:—

M

@

(3

4

G.S.R. 214 (E), dated the 24" March, 2023, publishing the Legal Metrology
(Packaged Commodities) Amendment (Amendment) Rules, 2023.

[Placed in Library. See No. L.T. 9850/17/23]
G.S.R. 412 (E), dated the 5" June, 2023, publishing the Legal Metrology
(Packaged Commodities) (Amendment) Rules, 2023.

[Placed in Library. See No. L.T. 9851/17/23]
G.S.R. 456 (E), dated the 23" June, 2023, publishing the Legal Metrology
(Packaged Commodities) (Amendment) Rules, 2023.

[Placed in Library. SeeNo. L.T. 9852/17/23]
G.S.R. 463 (E), dated the 28" June, 2023, publishing the Legal Metrology
(Packaged Commodities) (Amendment) Rules, 2023.

[Placed in Library. See No. L.T. 9853/17/23]

Il. (i) A copy (in English and Hindi) of the Ministry of Environment, Forest and

Climate Change Notification No. S.0. 6035(E), dated the 239 December, 2022,
issued under sub sections (1) and (3) of Section 3 of the Environment (Protection)
Act, 1986, amending the Principal Notification No. S.O. 489(E), dated the 30™ April,



2003, by substituting certain entries, as mentioned therein, along with Delay
Statement.
[Placed in Library. See No. L.T. 10015/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Environment, Forest and Climate Change, under Section 26 of the
Environment (Protection) Act, 1986, along with Delay Statement :-

(1)  G.S.R.900(E), dated the 23" December, 2022, publishing the Hazardous
and Other Wastes (Management and Transboundary Movement) Second
Amendment Rules, 2022.

[Placed in Library. See No. L.T. 9886/17/23]

(2) G.S.R. 801(E), dated the 2" November, 2022, publishing the E-Waste
(Management) Rules, 2022.

(3) G.S.R. 61(E), dated the 30" January, 2023, publishing the E-Waste
(Management) Amendment Rules, 2023.
[Placed in Library. For (2) and (3) SeeNo. L.T. 10016/17/23]

(iit) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. S.0. 2241 (E), dated the 22" May, 2023, issued
under sub-section (1) of Section 49E of the Wild Life (Protection) Act, 1972,
designating Dr. Satya Prakash Yadav, Additional Director General of Forests as the
Management Authority for discharging the functions and exercising the powers
under the said Act.

[Placed in Library. See No. L.T. 9887/17/23]

. Acopy each (in English and Hindi) of the following papers:-

(a) Annual Accounts of the Commission for Air Quality Management (CAQM),
for the year 2021-22, and the Audit Report thereon, under sub-section (4)
of Section 17 of the Commission for Air Quality Management in National
Capital Region and Adjoining Areas Act, 2021.

(b) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No. L.T. 10017/17/23]
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Notifications of the Ministry of Railways

el WA H 5T HA (3 I WE9Rd SERME): H81ed, H X SAfeiaH, 1989
DI ERT 199 P FH Ve HATAT Dl F=TIRId SEGATSI Bl Yeh-Teb Ufel (IFUSi
qor fa=dl #) 99T geel IR QT 5 :-

(1)  G.S.R. 264 (E), dated the 3" April, 2023, publishing the Dedicated Freight
Corridor Railway General (Amendment) Rules, 2023.

(2) G.S.R. 526 (E), dated the 21* July, 2023, publishing the Indian Railways
(Open Lines) General (Amendment) Rules, 2023.

(3) G.S.R. 535 (E), dated the 25" July, 2023, publishing the Indian Railways

(Open Lines) General (Second Amendment) Rules, 2023.
[Placed in Library. For (1) to (3) SeeNo. L.T. 9855/17/23]

I. Notifications of the Ministry of Fisheries, Animal Husbandry and Dairying
Il. Reports and Accounts (2020-21 and 2021-22) of the Animal Welfare Board of India,
Haryana and related papers

ARIYTA, TYUTAA IR ST JATT H o7 A3t (ST, ol FAR FIferd):

AgIey, H Fr=TfelRad o |41 Ued IR @ §:-

I A copy each (in English and Hindi) of the following Notifications of the Ministry of
Fisheries, Animal Husbandry and Dairying (Department of Animal Husbandry and
Dairying), issued under Section 3 read with clause (b) of Section 2 of the Live-
stock Importation Act, 1898, along with Delay Statement:—

(1) S.0. 4990 (E), dated the 20" October, 2022, amending the Principal
Notification No. S.0. 1495 (E), dated the 11" June, 2014, by substituting
certain entries, as mentioned therein.

(2) S.0. 191 (E), dated the 11" January, 2023, amending the Principal
Notification No. S.0. 1495 (E), dated the 11" June, 2014, by inserting

certain entries, as mentioned therein.
[Placed in Library. For (1) and (2) SeeNo. L.T. 10018/17/23]

Il. A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Animal Welfare Board of India,



(i)

(b)
(©)

(2)

(b)
(©)

Haryana, for the year 2020-21, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Board.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 10018/17/23]

Annual Report and Accounts of the Animal Welfare Board of India,
Haryana, for the year 2021-22, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Board.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 9828/17/23]

Notifications of the Ministry of Commerce and Industry

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRIMATI ANUPRIYA SINGH PATEL): Sir, | lay on the Table—

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Commerce and Industry (Department of Commerce), under sub-section (3) of

Section 19 of the Foreign Trade (Development and Regulation) Act, 1992:—

M

2

S.0. 2690 (E), dated the 19" June, 2023, amending Paragraph 10.08 (ix)
of the Foreign Trade Policy 2023, by substituting a revised Paragraph, as

mentioned therein.

S.0. 3152 (E), dated the 17" July, 2023, amending Category 5B of the
Appendix 3 (SCOMET List) of Schedule-2 of ITC HS Classification of
Import and Export items by substituting certain entries, as mentioned

therein.

[Placed in Library. For (1) and (2) SeeNo. L.T. 9865/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Commerce and Industry (Department of Commerce), under Section 34 of the

Agriculture and Processed Food Products Export Development Authority Act, 1985,
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along with a Delay Statement:—

(1) No. APEDA/PAD/2017-18/000044, dated the 13™ June, 2022, publishing
the Agricultural and Processed Food Products Export Development
Authority (Recruitment) Regulations, 2022.

(2) No. APEDA/PAD/2017-18/000044, dated the 23 November, 2022,
publishing the Agricultural and Processed Food Products Export

Development Authority (Recruitment) Amendment Regulations, 2022.
[Placed in Library. For (1) and (2) SeeNo. L.T. 9954/17/23]

Notification of the Ministry of Electronics and Information Technology

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI RAJEEV CHANDRASEKHAR): Sir, | lay on the
Table, a copy (in English and Hindi) of the Ministry of Electronics and Information
Technology, Notification No. G.S.R. 275 (E), dated the 6" April, 2023, publishing
the Information Technology (Intermediary Guidelines and Digital Media Ethics Code)
Amendment Rules, 2023, under sub-section (3) of Section 87 of the Information

Technology Act, 2000.
[Placed in Library. See No. L.T. 9866/17/23]

Notifications of the Ministry of Agriculture and Farmers Welfare

HN Td fHaM Heamr warera # 59 73 (ot Herer AeRY): AEIET, H aTId O]
ATATIH, 1955 BT RT3 DI U GRT (6) b AL BV U fhA BTl HA1d (HiY
Td fhar wedmur faumT) o fFe=TferRad srfergammsil &1 Udh-Te Ui (sl qor
f= ) 9T YT e IR @ -

(1) S.0. 3240 (E), dated the 19" July, 2023, publishing the Fertiliser (Inorganic,
Organic or Mixed) (Control) (Sixth) Amendment Order, 2023.

(2) S.0. 3277 (E), dated the 21°' July, 2023, notifying certain specifications, as
mentioned therein, in respect of Phospho Gypsum (Granular) to be

manufactured in India.
[Placed in Library. For (1) and (2) SeeNo. L.T. 9934/17/23]

Report and Accounts (2021-22) of the Central Silk Board, Bengaluru and related
papers

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI DARSHANA
VIKRAM JARDOSH): Sir, | lay on the Table:-



(1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 12 and Section 12A of the Central Silk Board Act, 1948:—

(a) Annual Report of the Central Silk Board, Bengaluru, for the year 2021-22.

(b) Annual Accounts of the Central Silk Board, Bengaluru, for the year 2021-
22, and the Audit Report thereon.

(c) Review by Government on the working of the above Board.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (a) and (b) above.
[Placed in Library. For (1) and (2) SeeNo. L.T. 9867/17/23]

Reports and Accounts (2021-22) of NID, Assam and FDDI, NOIDA and related papers

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI SOM PARKASH): Sir, | lay on the Table, a copy each (in English and Hindi)
of the following papers:—

(i) (a) Annual Report and Accounts of the National Institute of Design (NID),
Assam, for the year 2021-22, together with the Auditor's Report on the
Accounts.
(b) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. L.T. 9870/17/23]

(i) (a) Annual Report and Accounts of the Footwear Design and Development
Institute, (FDDI), NOIDA, Uttar Pradesh, for the year 2021-22, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. For See No. L.T. 9872/17/23]

Notifications of the Ministry of Communication

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS (SHRI
DEVUSINH CHAUHAN): Sir, | lay on the Table, a copy each (in English and Hindi)
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of the following Notifications of the Ministry of Communication (Department of
Posts), under sub-section (4) of Section 74 of the Indian Post Office Act, 1898:—

(1) G.S.R. 382 (E), dated the 23" May, 2023, publishing the Indian Post Office
(2" Amendment) Rules, 2023.

(2) G.S.R. 462 (E), dated the 28" June, 2023, publishing the Indian Post Office
(3" Amendment) Rules, 2023.

(3) G.S.R. 566 (E), dated the 31* July, 2023, publishing the Indian Post Office

(Fourth Amendment) Rules, 2023.
[Placed in Library. For (1) to (3) SeeNo. L.T. 9957/17/23]

MESSAGE FROM LOK SABHA

The Government of National Capital Territory of Delhi (Amendment) Bill, 2023

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Government of
National Capital Territory of Delhi (Amendment) Bill, 2023 as passed by Lok Sabha at
its sitting held on the 3" August, 2023."

Sir, | lay a copy of the Bill on the Table.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HEALTH AND FAMILY WELFARE

S I sEETd (SR UQ9D): Heled, H f[A9HT-Heafed Wey 3R gRIR S
Hael Heg Wit |iHfT & FfaRad uide=i o Y-y i (s dor fa=
) UK DT G-

(i) 146" Report on the action taken by the Government on the recommendations/
observations contained in the 138™ Report of the Committee on Medical Devices:
Regulations & Control;

(i) 147" Report on the action taken by the Government on the recommendations/
observations contained in the 139™ Report of the Committee on Cancer Care



Plan & Management: Prevention, Diagnosis, Research and Affordability of
Cancer Treatment; and
(i) 148" Report on Mental Health Care and its Management in Contemporary Times.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES, LAW AND JUSTICE

st gelta paR AQt ([98R) : Heled, § "g7a ufthan & fARre yge 3R S
JIR" & F&g H [THRT-HERT B1iD, A Rierid, [ ik =g deaet 9
IR AT BT U Al aii™gat gferdaT (ISl 21 fE=at 7)) IR bRl g

REPORT OF THE COMMITTEE ON PETITIONS

SHRI SUJEET KUMAR (Odisha): Sir, | present the One Hundred and Sixty First
Report (in English and Hindi) of the Committee on Petitions on the petition praying for
Modernization of Airports by Airports Authority of India.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON LABOUR, TEXTILES AND SKILL DEVELOPMENT

SHRI NEERAJ DANGI (Rajasthan): Sir, | lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Labour, Textiles and Skill Development :-

(i) Forty-ninth Report on ‘Functioning of Directorate General of Training (DGT)’
relating to the Ministry of Skill Development and Entrepreneurship; and

(i) Fiftieth Report on ‘Welfare Schemes and Social Security Measures for Textile
Workers in Organized and Unorganized Sectors’ relating to the Ministry of
Textiles.

REPORTS OF THE COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES

$t foqers s SFESHET (FORI) : Aeled, H oy fiws avil & dHearor deet
| & FrefeiRad gfcrdedl &1 Tb-ga Ui (s 921 fewl #) 991 ged ©)
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G §:-

®

(i)

(i)

(v)

Twenty-second Report of the Committee (2022-23) on action taken by the
Government on the observations/ recommendations contained in its Fifteenth
Report (Seventeenth Lok Sabha) on ‘Measures undertaken to secure
representation of OBCs in employment and for their welfare in Canara Bank’
pertaining to the Ministry of Finance (Department of Financial Services);
Twenty-third Report of the Committee (2022-23) on action taken by the
Government on the observations/recommendations contained in its Sixteenth
Report (Seventeenth Lok Sabha) on ‘Measures undertaken to secure
representation of OBCs in employment and for their welfare in Gas Authority of
India Limited (GAIL) pertaining to the Ministry of Petroleum and Natural Gas;
Twenty-fourth Report of the Committee (2022-23) on action taken by the
Government on the observations/recommendations contained in its
Seventeenth Report (Seventeenth Lok Sabha) on ‘Measures undertaken to
secure representation of OBCs in employment and for their welfare in Airports
Authority of India (AAI)’ pertaining to the Ministry of Civil Aviation; and
Twenty-fifth Report of the Committee (2022-23) on action taken by the
Government on the observations/ recommendations contained in its
Eighteenth Report (Seventeenth Lok Sabha) on ‘Measures undertaken to
secure representation of OBCs in employment and for their welfare in BSNL
and MTNL’ pertaining to the Ministry of Communications (Department of
Telecommunications).

ACTION TAKEN STATEMENTS OF THE DEPARTMENT-RELATED
PARLIAMENTARY STANDING COMMITTEE ON DEFENCE

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, | lay on the Table, a copy each (in
English and Hindi) of the Final Action Taken Statements of the Government on the

Recommendations contained in Chapter | and V of the following Reports of the

Department-related Parliamentary Standing Committee on Defence:-

(i) Ninth Report (Seventeenth Lok Sabha) of the Committee on the

observations/recommendations contained in its Twenty-third Report (Sixteenth
Lok Sabha) of the Committee (2016-17) on ‘Proxy and Postal voting by Defence
Services personnel in General Elections - an Evaluation’;

11



(i)

(i)

(iv)

(vi)

Tenth Report (Seventeenth Lok Sabha) of the Committee (2020-21) on the
observations/ recommendations contained in its Fiftieth Report (Sixteenth Lok
Sabha) of the Committee on ‘Provision of all weather road connectivity under
Border Roads Organisation (BRO) and other agencies upto international
borders as well as the strategic areas including approach roads- an Appraisal’;
Eleventh Report (Seventeenth Lok Sabha) of the Committee (2020-21) on
action taken by the Government on the observations/recommendations
contained in its First Report (Seventeenth Lok Sabha) of the Committee on
‘Demands for Grants’ of the Ministry of Defence for the year 2019- 20 on ‘General
Defence Budget, Border Roads Organisation, Indian Coast Guard, Military
Engineer Services, Directorate General Defence Estates, Defence Public Sector
Undertakings, Canteen Stores Department, Welfare of Ex-Servicemen, Ex-
Servicemen Contributory Health Scheme, Defence Pensions, Sainik Schools
(Demand Nos. 18 and 21)’;

Twelfth Report (Seventeenth Lok Sabha) of the Committee (2020-21) on action
taken by the Government on the observations/ recommendations contained in
the Second Report (Seventeenth Lok Sabha) of the Committee (2019-20) on
'Demands for Grants’™ of the Ministry of Defence for the year 2019-20 'Army,
Navy, Air Force and Joint Staff (Demand Nos. 19 and 20)’;

Fourteenth Report (Seventeenth Lok Sabha) of the Committee (2020-21) on
action taken by the Government on the observations/ recommendations
contained in the Fifth Report (Seventeenth Lok Sabha) of the Committee (2019~
20) on ‘Demands for Grants’ for the Ministry of Defence for the year 2020-21 on
‘General Defence Budget, Border Roads Organization, Indian Coast Guard,
Military Engineer Services, Directorate General Defence Estates, Defence Public
Sector Undertakings, Canteen Stores Department, Welfare of Ex-Servicemen,
Ex-Servicemen Contributory Health Scheme, Defence Pensions, Sainik Schools
(Demand Nos. 18, 19, 20 and 21)";

Fifteenth Report (Seventeenth Lok Sabha) of the Committee (2020-21) on
action taken by the Government on the observations/recommendations
contained in the Sixth Report (Seventeenth Lok Sabha) of the Committee
(2019-20) on 'Demands for Grants” of the Ministry of Defence for the year 2020-
21 0on 'Army, Navy, Air Force and Joint Staff (Demand Nos. 19 and 20)';

(vii) Seventeenth Report (Seventeenth Lok Sabha) of the Committee (2020-21) on

action taken by the Government on the observations/recommendations
contained in the Third Report (Seventeenth Lok Sabha) of the Committee
(2019-20) on ‘Demands for Grants’ for the Ministry of Defence for the year 2019-
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20 on ‘Capital Outlay on Defence Services, Procurement Policy, Defence
Planning and Married Accommodation Project (Demand No. 20)’;

(viii) Eighteenth Report (Seventeenth Lok Sabha) of the Committee (2020-21) on
action taken by the Government on the observations/recommendations
contained in its Seventh Report (Seventeenth Lok Sabha) of the Committee
(2019-20) on ‘Demands for Grants™ of the Ministry of Defence for the year 2020-
21 on ‘Capital Outlay on Defence Services, Procurement Policy, Defence
Planning and Married Accommodation Project (Demand No. 20)’;

(ix) Twenty-third Report (Seventeenth Lok Sabha) of the Committee (2021-22) on
action taken by the Government on the observations/ recommendations
contained in its Nineteenth Report (Seventeenth Lok Sabha) of the Committee
(2020-21) on ‘Demands for Grants” of the Ministry of Defence for the year 2020-
21 on ‘General Defence Budget, Border Roads Organisation, Indian Coast
Guard, Defence Estates Organisations, Defence Public Sector Undertakings,
Canteen Stores Department, Welfare of Ex-Servicemen and Defence Pensions
(Demand Nos. 18 and 21)";

(x) Twenty-fourth Report (Seventeenth Lok Sabha) of the Committee (2021-22) on
action taken by the Government on the observations/recommendations
contained in its Twentieth Report (Seventeenth Lok Sabha) of the Committee
(2020-21) on ‘Demands for Grants’ of the Ministry of Defence for the year 2021-
22 on ‘Army, Navy, Air Force and Joint Staff, Military Engineer Services, Ex-
Servicemen Contributory Health Scheme and Sainik Schools (Demand Nos. 19
and 20)";

(xi) Twenty-fifth Report (Seventeenth Lok Sabha) of the Committee (2021-22) on
action taken by the Government on the observations/recommendations
contained in its Twenty-first Report (Seventeenth Lok Sabna) of the Committee
(2020-21) on ‘Demands for Grants’ of the Ministry of Defence for the year 2021-
22 on ‘Capital Outlay on Defence Services, Procurement Policy, Defence
Planning and Married Accommodation Project (Demand No. 20)’; and

(xii) Thirtieth Report (Seventeenth Lok Sabha) of the Committee (2021-22) on action
taken by the Government on the observations/recommendations contained in its
Twenty-second Report (Seventeenth Lok Sabha) of the Committee on Defence
(2020-21) on ‘Demands for Grants’ of the Ministry of Defence for the year 2021-
22 on ‘Ordnance Factories, Defence Research and Development Organization,
Directorate General of Quality Assurance and National Cadet Corps (Demand
no. 19 and 20)’.



STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON EXTERNAL AFFAIRS

SHRI ABDUL WAHAB (Kerala): Sir, | lay on the Table, a copy (in English and Hindi)
of the Statement showing action taken by the Government on the
observations/recommendations contained in the Twenty-first Report of the
Department-related Parliamentary Standing Committee on External Affairs
(Seventeenth Lok Sabha) on action taken by the Government on the
Observations/Recommendations contained in the Fifteenth Report on 'Welfare Of
Indian Diaspora: Policies/ Schemes'.

STATEMENTS BY MINISTERS

Status of implementation of recommendations/observations contained in the 52™
Report of the Department-related Parliamentary Standing Committee
on Agriculture, Animal Husbandry and Food Processing

P g fFam Feamr w3 § g H@Al (st damer d@ied): Agiey, § Y
T 3R e A9, By Ud {5 ST A1 $1 IS AR (2023-24)
& g H fA9RT-Hefea S, g3 uTel iR el THEhR 0 Hael Aaciy Wil |
% 524 gfcded H sfdfde RIGIR/FGRThdl & Hraradd i [RAT & d9e § Uh

dth e HHT YCof U XY _Eg;rl

Status of implementation of recommendations/observations contained in the
311™, 316™, 319" and 321° Reports of the Department-related
Parliamentary Standing Committee on Industry

forega wirmera 9 1o WA R WY ST HWATer ¥ 15T | (37 T 9Te): HEIed,
§ Fr=TfeTRad & e H axhed AT USol IR I §:-

(a) Status of implementation of recommendations/observations contained in the

311" Report of the Department-related Parliamentary Standing Committee on
Industry on Demands for Grants (2021-22) pertaining to the Ministry of Heavy
Industries.

(b) Status of implementation of recommendations/observations contained in the
316" Report of the Department-related Parliamentary Standing Committee on
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Industry on Demands for Grants (2022-23) pertaining to the Ministry of Heavy
Industries.

(c) Status of implementation of recommendations/observations contained in the
319" Report of the Department-related Parliamentary Standing Committee on
Industry on Demands for Grants (2023-24) pertaining to the Ministry of Heavy
Industries.

(d) Status of implementation of recommendations/observations contained in the
321% Report of the Department-related Parliamentary Standing Committee on
Industry on Demands for Grants (2023-24) pertaining to the Ministry of Heavy
Industries.

Status of implementation of recommendations/observations contained in
the 24" Report of the Department-related Parliamentary Standing
Committee on Consumer Affairs, Food and Public Distribution

SUNIHT I, W 3R Ardoif=e faRur T3 § Isd 9301 ; 921 Iy faer
A § IS Hal (Al FReE Saifd): #eiey, § @rer R grdeiid [aaRoT
¥, SUHIHT ARTel, W AR ATESTdh (IR0 HATT HI 3TgarT A (2023-24)
& AT H fqUrT-G&fa SUYRhT A, W 3R Ardoifd faavor ddelt daeiy
RITT AT & 249 Ufae # sr<afase RInTReN/FgRAAl & B3+ o AT &
H&e H Uh Fhed FH YT el UR R gl

Status of implementation of recommendations/observations contained in the 54™
Report of the Department-related Parliamentary Standing Committee
on Agriculture, Animal Husbandry and Food Processing

AT, GYUTe R ST Halerd & Iog 930t (S1. Aoila $AR qIferam):
AEIGY, H UYUTeA 3R SIN [IHNT, A YT, UUTed 3R SIRI HATAT Bl
IS AN (2023-24) & Gy H fA9NT-HRd Y, Tgure iR el THh
Gaefl A9y W 9T & 549 gfdaed # srfde fRwiiRen/agikedl &
BHIATTY B (RIT & A § Yeb awhed FHT Yol IR Il gl

MOTION FOR ELECTION TO THE CENTRAL SILK BOARD (CSB), BENGALURU

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES; AND THE MINISTER
OF STATE IN THE MINISTRY OF RAILWAYS (SHRIMATI DARSHANA VIKRAM
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JARDOSH): Sir, | move:

“That in pursuance of Section 4(3) (c) of the Central Silkk Board Act, 1948,
read with Rule 4 and Rule 5(2) of the Central Silk Board Rules, 1955, this
House do proceed to elect, in such manner as directed by the Chairman,
one Member from amongst the Members of the House to be member of
the Central Silk Board to fill up the vacancy caused due to retirement of
Shrimati Sampatiya Uikey from the Membership of Rajya Sabha w.e.f.
29.06.2022.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE COMMITTEE ON WELFARE OF
OTHER BACKWARD CLASSES (OBCs)

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, | move:

“That this House resolves that the Rajya Sabha join the Committee of both the
Houses on Welfare of Other Backward Classes (OBCs) for the term of one
year beginning from the date of the first sitting of the Committee, and
proceed to elect, in such manner as directed by the Chairman, ten
Members from amongst the Members of the House to serve on the said
Committee.”

The question was put and the motion was adopted.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, | rise to announce that Government Business for the
remaining part of the 260" Session of Rajya Sabha will consist of:-

1. Consideration and passing of the following Bills, as passed by Lok Sabha:-
i The Repealing and Amending Bill, 2023;
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i The Registration of Births and Deaths (Amendment) Bill, 2023;
iii « The National Nursing and Midwifery Commission Bill, 2023;

iv. The National Dental Commission Bill, 2023 ; and
v.  The Constitution (Scheduled Castes) Order (Amendment) Bill,
2023.

2. Statutory Resolution seeking disapproval of the Government of National Capital
Territory of Delhi (Amendment) Ordinance, 2023 (No.1 of 2023) promulgated
by the President of India on the 19™ of May, 2023 and consideration and
passing of the Government of National Capital Territory of Delhi (Amendment)
Bill, 2023, as passed by Lok Sabha.

3. Consideration and passing of the following Bills after they are passed by Lok
Sabha:-

i The Inter-Services organization (Command, Control and
Discipline) Bill, 2023;

i The Indian Institutes of Management (Amendment) Bill, 2023;

iii « The Digital Personal Data Protection Bill, 2023; and

iv.  The Pharmacy (Amendment) Bill, 2023.

4. Consideration and passing of the Anusandhan National Research Foundation
Bill, 2023, after it is introduced, considered and passed by Lok Sabha.

REGARDING DISCUSSION UNDER RULE 267 AND RULE 176

MR. CHAIRMAN: Hon. Members, | have received 48 notices under Rule 267. Most of
these... ... (Interruptions)... Leader of the House, ...(Interruptions)... What is the
point? What is the issue? ...(/m‘errupz‘/ons)... Nothing will go on record.
...(Interruptions)... What is the issue? ... (Interruptions)...

[T & Aal (3 AR MI): AR, IE G Bl 1 81 I AT Ae g [
& ..(FGYT)... TSR H o7 TR 4 f&-a8Ts 89R1 BIT dfedi 3R g9RT gfei
& T ITA-3TT YHR A GUIER 8 BT 8, $HD HUR 3qeY FeH Bl (TR A1
ARYI ...(FAIH)...  Jgel Wl ISR DI TR RART IR Fl 176 BT AMCH A==
14 fHar ol ...(ag™)... TRER 39 R F91 & (oY IR 21 §H T8 & [ oA
DI 3 TR TR 31X IRAT H Sl SIcdd & ST 3T dl US 31T ol &, BRI
afet, agait ok g8+l & et R IR 4 Idre1 81 3@ 2 ...(FFEF)... 396 HW
e H SR 4l 8] NSy ... (@ELH).... IR, Wl 176 BT IR Jd g7l &1 SHDI

USIHE HRb HUYAT I W STeal I STeal ] G S| ... (REaHH). .
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MR. CHAIRMAN: The Leader of the Opposition ...(Interruptions)... Please, please.
...(Interruptions)... | will appeal to you; when the Leader of the House and the
Leader of the Opposition are on legs, then, at least, we should maintain total
decorum. ...(/nz‘errupz‘/ons)... | have given the floor to Shri Mallikarjun Kharge.
...(Interruptions )...

faer & <y (st wfggapTole @=A): W), <9V ...(xxagm)...

MR. CHAIRMAN: Nothing will go on record except what Mr. Kharge says.
...(Interruptions )... | appeal to the Leader of the House ...(Interruptions)... Leader
of the House, please restore order. ...(Interruptions) Nothing will go on record
except what the Leader of the Opposition says. ...(/m‘errupt/ons)...

21 ATl @A AR, S N A1 B ... (L. ..

MR. CHAIRMAN: Hon. Members, this is not the way to run the House.
...(Interruptions )... When | gave the floor to the Leader of the House, he was
heard... ... (Interruptions)... You did not allow me to complete. He was heard under
disruptions. | gave an opportunity to the Leader of the Opposition, and there is an
uproar. ...(Interruptions)... Hon. Members, | would urge you; we will send a good
signal, make positive contribution only when we hear each other. If we don't hear
each other, cause disturbance and disruption, we are not making any headway. |
appeal to you, and take it seriously, the Leader of the Opposition has to be heard with
rapt attention. ...(Interruptions)... If there are issues, | will give the floor to everyone
concerned. You will be heard on reciprocal basis only. If we develop a habit that
when someone from this side is on his legs, we rise on our seats, and when Mr.
Piyush Goyal is on his legs, the other side rises. This will not be countenanced.
...(/nterrupt/ons)... Let me tell you that we will earn the respect of the people, and
we will have good, wholesome ecosystem amongst us, when no Member of the
House can say anything which is not constitutionally palatable. Please listen to the
Leader of the Opposition with rapt attention. ...(/nterrupz‘/ons)... | may name a
Member who doesn't observe decorum when another Member is speaking. Hon.
Leader of the Opposition, we seek your guidance and enlightenment so that the
House has a good image outside. ...(Interruptions)... | am sure it will happen.
...(Interruptions )...
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#t ARG WA TIRAT AR, H IR-9R IS DR el 267 W Fd1 & o1 HITT HR BT
gl ...(AYH)... TR, SR DRI Y&l b I JIoid] & HY 8, d ISRAT BT FaTel Iai
TR 3T B B ...(WAYT)... 3T 9P IR F 4l § 9 Ihd ol ...(Fqem)... d
IR H SN St Fhd Bl ...(FIH)... 39D (o0 Tg BRY 8! &l ...(FILT)...
TR, TORAT & IR H, BARITG & IR H, TERTE & IR H 9l & oIy I8 Fe+ T
Bl ...(AY)... 39k HH Bl 9Ty, I ThdaR ©, d 81 IR qIed| ...(Ge™)... I8
TR ITHT Rerrs D AfFRex <o 21 ...(cadm)...ifd= 9%7 g1 I8 & fh ol 267
&% d&d H Sl JET IO 8, {1 S9h Ao W AU B| ...(agr)... I8 R 89R AN
b1 ReIrs 29 & o0 9af Bl ...(FAL).... 3797 SN Bl difeTy fh ag8f STThx el
..(FAY)... S8 R <4 & forv 9w 81 ...(xgagmM)...

MR. CHAIRMAN: Hon. Members, please. ...(/m‘errupz‘/ons).. Mr. Piyush Goyal, ask
them to sit down. ...(Interruptions)... What is this? ...(Interruptions)... Mr.
Nagar. ...(Interruptions)... Ud dR Tl T HIehT 314 <1 fob A 37aT Ae+ § Bhls
81 el X&T Bl ...(FaEH)... A1 A0, §9 U WlEe 31 3ffex Ux 7]
oy &1 27 3R S @IST 3% 3iTSY BT 3 T o1 {6 39 BISH Bl [STHA B
DI R ATDHd 2, T B VA G T, [ IR I8 B1S™ [SWhY Tl B Fabell 3R A
i f[deget et o)

| had held in categorical terms that the Constitution permits this House to

discuss everything. There is one qualified discussion and that is with respect to
Judges. That discussion is also provided, but under a different mechanism. So, | held
in firm terms that there is no issue or individual which cannot be discussed or debated
in this House, whether it is Manipur or whether it is Rajasthan or whether it is
Chhattisgarh...(Interruptions)... It can be discussed. ...(Interruptions)...

SHRI  JAIRAM RAMESH (Karnataka): Sir, how you can compare...
...(Interruptions)...

MR. CHAIRMAN: | had myself allowed discussion on Manipur. ...(Interruptions)... |
had allowed discussion on Manipur for as much time as the House wants to discuss.
...(/nterrupt/ons)... The House is adjourned to meet at 12.00 noon.

The House then adjourned at thirty -one minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. CHAIRMAN in the Chair.
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MR. CHAIRMAN: Hon. Members, please. ...(Interruptions)...  Yes, Shri
Ghanshyam Tiwari, what do you have to say? ...(Interruptions)...

S g Tm fErst (ORI A FHIYT JE1G 3, ITSIRRIT H 14 T &1 S d]
BT 6 AR A TG HYh WS § STeAT {7 .. )... IR oA H 59 TBR BI
"geg I Rl & &) 81 ..(@aum)... §9 w5 176 & d&d Aifed A gan gl
..(FFH)... AT GUTART F816Y, 9 R =41 8 A12Yl ...(Fae)... g
H TSR H AT SIS TARDR &I T & ..(GET)... TSTRAT H BT 3R Faeed]
...(AYT).... TSR & 3RSl &1 fRART 81718 21 ... (caa e ). .

SHRI PRAMOD TIWARI (Rajasthan): Sir, a point of order. ...(Interruptions)...
SHRI JAIRAM RAMESH:: Sir, a point of order. ... (Interruptions)...

MR. CHAIRMAN: Shri Pramod Tiwari. ...(Interruptions)... Under which rule?
...(Interruptions )...

st ghie famd: W), 57 /91 @ FIHETEet! § W 238(i) ()., R, Bel
238(ii) ...(AGET)...

MR. CHAIRMAN: The problem is that when you speak and Shri Jairam joins you, |
cannot understand. ...(Interruptions)...

st wie fart: R, U9 4. 95 ..(FaE ). . R, 31 $e1 I8 & b 987 & Uh
TRAT 1 ...(GE™)... &9 B Uh TRAT B ...(FALH)... T&T 8% AT BT SRI6EN BT
T Bl ...(FAHH)... S F&T g $R AW B, 98 WRd & Y7 HAGISi B
gfafeea oxar gl ...(ae™)... 3R 89N 9 & [d%g Bls 91d gl Sl 8, d
I8 <9 P AfIgE & fIeg el Sl B, ...(dLH)... fFaaTdel & faeg diefl 5l &
...(TILT)...

S IR MAS: FHIUNT ST, A TRBR B R 3 el 176 b dad ISR & a9
H SREART B Bl ...(FGEM)... I8l IR 9gd 19k aRFRAfat €1 ...(agagm™)... g9 39
R W =9l AEd 2 ...(FE)... MY el 176 & ded AR &I vy vae &t gl
(L) 319 AOTQR b1 fawy foree A1 fpam o1l ... (Hae™)... 89 918d & {3y
STog A STeg oYM & HUN W faS=g V| ...(STae)... 59 ¥ 31197 &F =t gl
IRV ..(FELTH).... ISR &b HUR W) ==l 891 1RV ...(ae ).
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MR. CHAIRMAN: Yes, the Leader of the Opposition. ...(Interruptions)...

2 dgy Md: ISR B GET 98d TR B ..(EEH)... AR 9fedl, §ARI
Igall & A1 Sl GRIGER &1 T8T 8, Sil YATS1 81 V&l 8, 39 W 59 Jed H 37y g4
B =12Y) ..(HaET)...

MR. CHAIRMAN: The Leader of the Opposition. ...(Interruptions)... Please.
...(Interruptions )...

# Ny TRIE: ISRYM U 984 81 g1 BTerd H el I8T 81 ...(TTM)... TSR D1
ARHR R IIE A Tl B IS B ...(ALTH).... AI-T871 DI goord g9 & forg iR A1
&1 B! WIfeR ISR & fav o == g1 I1feq) ... (g ). .

it STERTH I O, T |12 ? ...(FIIH)...
i} AfeTRTo @I AR, H I8 MUIR B AT G, H Il g ...(aLTH)...
MR. CHAIRMAN: The Leader of the Opposition, please. ...(Interruptions)...

$it AfeTdTo WA FUMRT ST, AR ST 3721l 3IRY §8 ©, ...(Fae™)... 93 fad
g Y §, ...(FaE)... fauer g8l s ..(cagr)... 89 199 267 & dgd AR =
foeaR 3 T=l 917 %2 Bl ...(FaYM)... g=dTg, ST e 3% S 8199 $9d! J19 U
2, ...(HAYT)... § 3TTT |THUT Y6 HIAT B, TP S8 HET 2 ...(FAHH).... T, HH
T 65 A 2T, ...(ae™)... W 894 58 Fifeast v, ...(awm)...

MR. CHAIRMAN: The House stands adjourned to meet at 11.00 a.m. on Monday, the
7" August, 2023.

The House then adjourned at four minutes past twelve of the clock
till eleven of the clock on Monday, the 7" August, 2023.
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